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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 207 of 2009
Date of Order: This, the 09t of October, 2009

HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

Sri Rajani Kt. Das

$/0 Late Rnagu Das, Ex-Gangman

Under SSE/P. Way/ BG/ RNY

Resident of Vill : Khandikar

P.O. - Deulkuchi (Rangia)

Dist - Baska, Assam. '

PIN - 781354. . A
...... Applicant

By Advocates: Ms. U. Das, Mr. M K. Boro, Mr. K. Konwar
Mr. HK. Sut & Mr. MK. Das

-Versus-

1. The Union of India represented by
The Secretary, Ministry of Railway
Lodhi Road, New Delhi—-110011.

2. The General Manager (P)
N.F. Railway, Maligaon, Guwahati
Dist - Kamrup, Assam
PIN - 781011,

3. The Divisional Railway Manager
Rangia Division, Assam

PIN - 781354.
4. The Divisional Railway Manager

Alipurduar Junction

West Bengal

PIN - 736123.

...... Respondents
(By Advocate: Dr. J.L. Sarkar, Railway Standing Coﬂ‘p
@)
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ORDER(ORAL)
09.10. 2909

MANORANJAN MOHANTY, (v.C.):

Father of the Applicant, while serving the Railways, died
prematurely on 09.11.1997. Appliéont having sought employment on
compassionate ground Responden’r No.4 recommended name of the
Applicant for compassidncﬁe appointment on 10.05.2002. On 14.05.2002,
the Applicdnf was declared fit to perform du’ries. Offer of oppoin’rmeﬁt
was issued to the Applicant on 16.05.2002. Applicant faced an accident
on 25.05.2002; for which he could not report to duly and, on 26.05.2002
Respondent No,3 was informed 6bouf the said accident for which the
Applicant coujd not report to duty. On 20.09.2002, Applicont was
disallowed to join the services; for which he submitted an appeal on
22.09.2008; after making vérbol/personol approqches to the authorities.
On 28.01.2009, the DRM(P) of Alipurduar forwarded the represen’raﬁoﬁ of
the Applicant to the DRM(P) of Rangia for necessary cdnsideraﬁon. On
25.03.2009, the Deputy Commissioner was asked to give a verification
report regarding character and antecedent of the Applicant. On
' 17.04.2009, the Deputy Superintendent of Police of Special Branch
{Assam) submitted a verification report (pertaining to the Appﬁcon’r) to his
authorities. On 16.06.2009, the DRM (P) of Rangia intimated the Applicant
. about rejection of his prayer for joining the employment that was .
extended on compassionate ground. The said order dated 16.06.2009 is
the subject matter of challenge in the presenf case filed under Section 19
of the Admmlstrc’nve Tribunals Act, 1985. The prayer of the Applicant was

turned down on the ground that the Applicant failed to support his claim

(that he was unable fo report for duty between May 2002 and June 2006)
| T o



by medical cerfificate. Relevant portion of the rejection order dated

16.06.2009 reads as under:-
“l‘) In view of eth remarks of CMS/RNY,
treatment/disease/reports of Shri Rajani Kanta
Das don't support his claim for not taking up the
appointment, all these years, besides the fact the
period from date of being offered appointment
(May 2002) to June 2006 is not supported on
medical grounds at dll. i.e. Period of treatment,
started from middie of June/2006."

2. Heard Mr.M.K.Boro, learned counsel for the Applicant and

Dr.J.L.Sarkar, learned Standing counsel for the Railways {to whom a copy

of this O.A. has dlready been supplied) and perused the materials placed

on record.

3. The Applicant has submitted supporting medical papers to f
show that he was really unable to report for duty during May, 2002 and
that the poor man was under freatment of the doctors. Since supporting
materials are now made available by the. Applicant, the
Authorities/DRM({P) of Rangia should reconsider the matter; for which this .
matter is now remitted back to the Respondents for giving a

reconsideration of the matter with full sympathy.

4, Accordingly, Registry is directed to send copies of this O.A.
{along copies of this order) to the Respondents; who' should give full
sympathetic consideration to the grievances of the Applicant for allowing
him to join the employment (on _compassioncﬁe éround) by keeping in
mind the ~poor -condition of the Applicant. Entire exercise of

reconsideration should be completed by the Respondents by end o

December 2009..



5. With the aforesaid observqﬁons‘and directions, this case

stands disposed of.

6. Serid copies of this order to the Applicant and to all the
Respondents (along with the copies of present O.A.) in the address given

in the O.A.

7. Free copies of this order be also handed over to the Ieomed

counsel appearing for both the parties.

{(MANORANJAN MOHANTY)
' VICE CHAIRMAN

/BB/
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IN THE CENTRAL ADMINISTRATION TRIBUNAL
. GUWAHATI BENCH AT GUWAHATI

(An Appl ication Under Section 19 of 4 Admzmstratzon T rzbunal Act

1985)
Original Application No. &o?. /2009 - .
BETWEEN

Sr1 Rajam Kt: Das .
Applzcant
R -VS- S
1. The Union of India‘ aod thers. v
| . :Respbndents

- SYNOPSIS

That the applicant is the son of Late Rangu Das, Ex- Gangman
under SSE/P. Way/ 'BG/ RNY .. The father of the applicant expired on.

09-11-1997 while he was in serv1ce At the tlme of his death he (the

apphcant s - father) was posted under the Senlor Sectlon Englneer' _

(P.way),/ BG/ Rangia as Semor Gangman. The applicant havmg'

qualifications of higher secondary (10+2), applied. for appointment in
the respondent department under compassionate ground and
consi‘ded’ng the prayer of the applicant and on completiion initial'

training Course  the respondent No 4 recommended the name

apphcant along w1th 28 other 51m11ar1y situated candidates. to be

appointed as’ gateman on compassionate ground vide its office note
No. WB.A/16/Gr.‘D’/Comp./Pt.I. dated 10/05/2002 (Annexure C)

and after being certified to be fit to perform the dutles ofa Gateman

vide. certificate of competency No. Z/TR / E/COMP- dated 14-05-

2002 (Annexure-D) issue by the Principal, Zonal Training Centre and

Ahpurduar Junction, the appointing authority appointed the apphcant ’

as Gateman vide its appointment letter bearlng No. WB/ A/

16/Gr. ‘D’/Comp /Pt.I. Dated 16/05/2002 ( Annexui‘e E)’ . After'
receiving the said appomtment letter dated 16/05/2002 whlle 1e on .

25/05/2002 the appheant was on his way to report for further order of
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his appointment, he accidentally fell in his courtyard on a hard
surface. The applicant continued his treatment under the Supervision

of Medical Health Officer -1 , Madhyapanduri MPHC Rangia,

Kamrup (Assam). The Doctors on his examination found that he got

serious injuries due to his fall and was létter detected as Rheumatoid
Arthritis and Peripheral Neuropathy which needs considerable rest
and treatment.(Medical document Annexed as Annexure-F sefies).
The applicant approached the Respondent Department on the first
week of September , 2002 but he was not allowed to join. - He was
verbally assured by the Office of the DRM(P)/ Alipurduar Junction
that his case will be reconsidered and will be called later on as his
process of appointment has been again persuaded. The vapplicant
was continuing his Medical Treatment and simultaneously also
moved  around the Office of the Respondent authorities  till
September, 2008 expecting that the Responde_nt depaftments will
give him the appointment on compassionate ground as per the

appointment letter dated 16-05-2002. The applicant thereafter filed a

represenfation/appeal to the Divisional Railwéy Manager(P), -

Alipurduar Junction stating all the facts on 22/09/2008 ( Annexure-G)
and prayed for allowing him to join in the post of gateman as per the
appointment letter dated 16/5/2002. Thereafter Divisibnal Railway
Manager (P), -Alipurduar Junction forwarded the letter to the

Divisional Railway Manager (P), Rangia vide letter - No.

E/227/E/CG/AP/Trackman dated 28/01/2009 (Annexure-H). In the
said letter it was stated that the applicant was ovffered for appointment
as gateman by order dated 16/05/2002 and was posted under
SSE/P.Way/GLPT as gateman. It was further stated in the letter that

after bifurcation of the Alipurduar Division the said office of the |

SSE/P.Way/GLPT falls under the Rangia Division. The Divisional

Railway Manager (P), Rangia after receipt of the said letter initiated

the process of appointment and sought all the relevant documents |
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required for the appointment of the applicant on companionate
ground as per the appointment order dated 16/05/2002. The case of
" the application was reconsidered and the Assistént Personal Ofﬁcer,
NF RailWay, Rangia vide his letter No. E/213/V CA(E)./Rangia /09
dated 25-03-2009(Annexure-I) asked the Deputy Commissioner,
Kamrup to give a final Veriﬁcétion report regarding character and
antecedents of the candidate/the present applicant for the purpose of
appointment in the poSf of the Gﬂateman under SSE/P.way / | ‘GLPT.
In }reply to this letter- a report was submitted by the Deputy
- Superintendent of Police, Special Branch , Assam  Kahilipara ,
Guwahati ~781019 vide memo No. SB.IX/ 5/24(A)/ Pt—1/09/83
~dated 17-04-2009(Annexure-J) . In the meantime the Senior Section

Engineer, P.way , NF Railway / Goalpara under whom the applicant.
was posted issued a letter DRM(P) / Rangia stating inter-alia that on |

verification of the Records maintained by this . office itis seen
that there is no such record is availéblé that the applicant Was
offered for appointment as gate man , Vide Letter No. E/178/MISC /
GLPT , dated 14-02-2009. (Annexure-K). After completion of all the

formalities and procedures relating the appointment of applicants on

compassionate ground the Divisional Railway Manager (P) »Rangia

passed impugned Order dated 16-06-2009 rejecfing the prayer of

compassionate of the applicant on the ground that the period from that
of the offer of the appointment (May 2002 ) to June 2006 is not
supported on Medical grounds at all.

Hence this Original application .

Filed by- ’

Mrinal Kumar Boro,
Advocate, Ghy.

Kd . Ders
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IN THE CENTRAL ADMINIS‘FMEE@@%@
| GUWAHATI BENCH AT GUWAHATI
( An Application Under Section 19 of Administration Tribunal , Act
| 1985) |
Original Application No. Re~ /2009
BETWEEN
Sri Rajani Kt. Das

...Applicant.
-VS- )
1. The Union of India and Others.
. Respondents
LIST OF DATES
SI. Date' | 'Particl_llars "Annexure

No.

1111977 | Fatherof the applicant joint Railway

| Department as casual” worker

2. | 31-05-91 | Father ofthe applicant was appointed as | A -

Gangman

3. |08-03-95| Father of the applicant promoted to |'B

Senior Gangman

4. | 09-11-97 | Father of the applicant was expired |

5 |10-05-02 | Respondent No. 4 recommended the|C
name of the applicant for compassionate

appointment

6. |14-05-02 | Applicant was declared fit to perform | D

duties

7. | 16-05-02 | Appointed letter ( in compassionate | E
ground) was issued to the applicant in

the post of gateman

8. .125-05-02 | Applicant got an accident on his way

while going to join in his service as

per his appointment order.
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26-05-02

Applicant informed the Respondents
about the said accident and seek some

time for joining in his service

Sept.,20
02

Applicant was not allowed to join

10.

22-09-08

Applicant  filed a representation /

appeal.

11.

28-01-09

DRM(P) forwarded the

representation of the applicant dated 02-

Alipurduar

109-08 to the DRM(P) Rangia  for

consideration

12.

14-02-09

SSE / P.way , Goalpara issued a letter
stating that there is no record available
that  applicant was offered for

appointment.

13

25-03-09

Respondent asked the Deputy
Commissioner to give final verification
report regarding character  and

antecedent of the applicant

14

17-04-09

DSP, Special Branch Assam , Kahilipara
submitted final verification report as per

letter dated 25-03-2009.

15.

16-06-09

DRM(P) Rangia issued the impinged
order  rejecting the  prayer of

compassionate appointment of the

applicant

Filed by

M.K. Boro

Advocate
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BETWEEN
Sri Rajani Kt. Das
...Applicant.
-VS- |
1. The Union of India and Others.

2l Rujomy W Duss

TR wrenfig ...Respondents
' INDEX
SI. No. Particulars Page No.
1 Original Application 1t09
2 Verification - — 11
3 Annexure-A 13- iy '
4 Annexure-B 1S~ 14
5 Annexure-C (7 —19
6 Annexure-D 20
7 Annexure-E ’y
8 Annexure-F 22 - 34
9 Annexure-G 3%
10 Annexure-H 3y
11 Annexure-I 3¢
12 Annexure-J 36
13 }Annexure-K 37
14 Annexure-L 3%
Filed by-

I e -

Mrinal Kumar Boro,
Advocate, Ghy.
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GUWAHATI BENCH AT GUWAHATI
( An Application Under Section 19 of Admz’nistraz‘ion Tribunal , Act 1985)

Original Application No. 227~ /2009
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BETWEEN

Sri Rajani Kt. Das
S/O Late Rangu Das, E);- Gangman
under SSE/P. Way/ BG/RNY
Resident of Vill : Khandikar |

P.O.- Deulkuchi (Rangia )

Dist:- Baksa , Assam. -
PIN:781354
...Applicant.

-AND- |
1. The Unioh of India represented .by
the Secretary Ministry of Railway,
Lodhi Road , : | '
New Delhi-110011.

- 2. The General Manager ‘ (P) NF

Railway , Maligaon GuWahati

Dist:- Kamrup, Assam

PIN-781011

3. The Divisional Railway Manager,
Rangia DiV{sion, Assam.
PIN-781354 .

4. The Divisional Railway Manager,

Alipurdur Junction,

West Beng’él, ‘
PIN- 736123

...Respondents
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A
L PARTICULARS OF ORDERS FOR / AGAINST WHICH g
APPLICANTION IS MADE )
Order of the Divisional Rallway Manager Rangia dated 16- ' é
06-2009 disallowing the appointment of the pet1t10ner on

Compassionate Ground

II.  JURISDICTION : - - | ‘ 3
The applicants declare that the subject matter of @ the N
application is  within the jurisdiction of the Hon’ble

Tribunal .

III. LIMITATION : |
The applicants declare that the Application is ‘within the

period of 11m1tat10n under Section 21 of the Administr,

Tr1buna1 Act, 1985 . /

IV. BRIEF FACTS OF THE CASE:

1.  That the applicant is the son of Late Rangu Das, Ex- Gan;gman%f. 97’7%
under SSE/P. Way/ BG/ RNY and a permanent Resldent-of Vill :
Khandikar, P.O.- Deulkuchi (Rangia )Dist:- Baksa , Assam and as

such, they are entitled to all the rights and privileges as guaranteed

under the Constitution of India and other laws of the land.

2. That the f_ather of the applicant joined the Railway .
- Department in the year , 1977 as casual worker. The féther of the
applicant was écfeened and thereafter de-casualised and was posted
under PWI/BG/RNY with immediate effect vide order dated 13-
05-1991 bearing order No. E/227 / V(E) AT(DCL) 91 passed by the
Divisional Railway Manager(P) {herein after called z;ts DRM(P)},.‘

Alipurduar Junction. He was appointed as Gangman and was



promoted  to the Senior Gagman vide DMR(P), Alipurduar

Junction Office Order No. E/266/2(E) AP.PLV dated 31-01-1995

and  subsequently his pay was fixed vide BRMP order no.

E/105/2(E) AP.Pt.V dated 0-8-03-1995 .
A copy of the Office Order. dated 31-05-
1991 and 08-03-1995 are annexed herewith

and marked as Annexure -A _and B

respectively .

3. That the father of the applicant expired on 09-11-1997 while

he was in service Iiv‘ing behihd his wife viz.,, Smt. Binda Das

and two sons viz.,, Haren Ch. Das and the present applicant Sri -

Rajani Kt. Das At the tlme of his death he (the applicant’s father) .

“was posted under the Senior Section Engmeer ( Pway)/ BG/
Rangia as Senior Gangman. Onthe death of the father, who was
the sole bread winner, the family of the Applicént 1.e., the family of
the deceased employee has been going through a acute financial

hardship and poverty. In the absence of the father the whole burden of

running the family fell upon the Applica-nt who being an unemployed

person without any regular source of income is facing dlfﬁcultles The
applicant having quallﬁcatlons of hlgher secondary(10+2) apphed
for appomtment in the respondent department under compasslonate

ground.

4. That considering the prayer of the applicant and on completion

initial training Course the respondent No.4 recommended the name

applicant along with 28 other similarly situated candidates to be
appointed as gateman on compassionate ground vide its office note
No. WB.A/ 16/Gr.‘D’/‘Comp./Pt».I. dated 10/05/2002 and after being
certified  to be fit to perform the duties of ‘a Gateman vide

cértiﬁcate of competency No. Z/TR / E/COMP dated 14-05-2002



issue by the Prinéipal‘, Zorialv Training Centre, and .Alipﬁrduar’
Junction, the appointing authority appointed the applicant as Géterrian
vide ifs appointment letter beafing No. WB/A/ 1_6/GT.‘D’/Compi/Pt;I.
Dated 16/05/2002. "

The copies of the office note dated

10/05/2002, the certificate of competency
dated 14/05/2002 and appointment order

datéd 16/5/2002_ are annexed herewith and -

marked as Annexure -C, D and E

respectively .

5.v That as per the appointment letter No. WB/ A/
16/Gr.’D’/Comp./l;t.I dated 16/05/2002 the applicant was giVen a
temporary appc\)'i'ntme'nt as gateman -2 in the Engineéring D_épartmént,
on a pay of-Rs. 2‘610/- in the scale of Rs. 2610 -3540/-.

[ ]

6.  That after receiVing the said appointment letter  dated

16/05/2002, while ie., on 25/05/2002 the applicant was on his way to
report for further order of his appointment he accidentally fell in his |
courtyard on a hard surface. He got injured on his hips and backbc')nei

resulting in tremendous pain and suffering compelling him tQ stay at-

home. Initially the applicant thought that the iﬁjuries sustain by him
are minor but later on it was found that the injuries are fatal in

nature and he became bed ridden for many. days.

After the accident on 26-05-2002 he wrote an application to

the _DRM(P)/Alipurduar Junction stating all the facts and
circumstances about his accident and prayed for sometime .- on
medical ground for joining his service and  the respondent

* authorities also assured him that he can joined after his recovery .

But the applicaﬁt have lost the copy of the application filed on 26-




-5-

05-2002 and other relevant documénts in flood as his "reideneis

located at a flood affected area.

7. That the applicant continued his treatment ' under ‘the
Supervision of Medical A Health Officer -1 ,’Madhyapandulri MPHC
Rangia, Kamrup (Assam). The Doctors on his examination fouhd that

he got serious injuries due to his fall and was letter detected as

Rheumatoid Arthritis and - Peripheral Neuropathy which ne_eds.

considerable rest and treatment.

All the medical documents a re

annéxed hefewith an,d markéd as

Annexure -F series.

8. That the applicant after partial  recovery approached the

Respondent Department on the first-week of September , 2002 but

he was not allowed to join. He was verbally assured by the Office

of the DRM(P)/ | Alipurduar Junction that his case Will"_ be

reconsidered and Will be called later on as his proc'es,s of
appointment ~has been again persuaded. But after the bifurc‘&tion of
the Alipurduar Division into Alipurduar and Rangia Division, the
applicant left his hope as his documents and reléVant materials

became untraceable for him .

9.  That the applicant was con'tinuing his Medical Treatment and

simultaneously also moved around the Office of the Respondent

authorities till September, 2008 éxpecting ‘that the Respondent

departments will give him the appointment on compassionate ground

as per the appointmerit letter dated 16-05-2002. The applicant

ﬁndihg no other way and upon the advice of somé learned pérsons :
of the locality filed a representation / appeal to th.e. Divi_sion_al :

Railway' Manéger(P), Alipurduar Junction stating all the facts on

o
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22/09/2008 and prayed for allowing him to join in the post-of gateman
as per the appointment letter dated 16/5/2002.
| A copy of the representation/appeal

dated - 22/09/2008 is annexed

herewith and marked as Annexure -

G.
10. That thereafter Divisional Railway Manager (P), Alipurduar
. Junction forwarded the letter to the Divisional Railway Manager (P),
Rangia vide letter No. E/227/E/CG/AP/Trackman dated 28/01/2009.
In the said letter it was stated that the Aappliéant was offered for

appointmént as gateman by order dated 16/05/2002 and was posted

under SSE/P.Way/GLPT as gateman. It was further stated in _thev Jetter

that after bifurcation of the Alipurduar Division the said office of the
SSE/P.Way/GLPT falls under the Rangia Division. The Divisional
‘Railway Manager (P), Rangia after receipt ()f the said letter initiated

the process of appointment and sought all the relevant documents

required for the -appointmerit of the applicant on companionate ground

as per the appointment order dated 16/05/2002. .
‘A copy of the letter dated 28-01-2009
issued by the DRM (P)/ Alipurdﬁar
~Junction is annexed herewith and

marked as ~ Annexure -H.

11.  That the applicant furnished all medical documents and
required testimonials. The case of the applicatiph was reconsidered
and the Assistant Personal Officer, NF Railway, Rangia vide his letter
No. E/213/VCA(E) /Rangia / 09 dated 25—03;2009 asked the Depufy

Commissioner , Kamrup

g
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Guwahati Bengp,

to give a final verification report regardihg character and .antvegﬂaf’ts*J
of the candidate/the present applicant for the purpose of appointment
in the post of the Gateman under SSE/ P.way / GLPT. In reply to
this letter a report was submitted by the Deputy Superlntendent of
Pohce Special Branch ; Assam Kahilipara , Guwahati —781019
vide memo No. SB.IX/5/24(A)/ Pt—1/09/83 dated 17-04-2009
. wherein, it is stated “there is nothing adverse against the following
person / either crlmmal or politically Wthh would render him un
suitable for employment works in Government services/ Quasi
Government Organizations. He is Indian Citizen by birth”.

A copy of the letter dated 25-03-2009

and the final verification Report date

17-04-2009 are annexed herewith and

marked as Annexure -I and J

respectively .

12. That in the meéntime the Senior Section Engineer, P.way ,
NF Railway / Goalpara under whom the applicant was posted issued
a letter DRM(P) / Rangia stating inter-alia that on verification of the
~ Records malntalned by this office it is seen that there is no such
record is available that the applicant was offered for appointment
as gate man , Vide Letter No. E/178/MISC / GLPT , dated 14- 02-'
2009.

A copy of the letter dated 14-02-2009

issued by the SSE /P.Way / GLPT is

annexed herewith and marked as

Annexure -K.

13.  That to the utter dismay of the applicant on 16/06/2009 after
completion of all the formalities and proeedures relating the

appointment of applicants on compassionate ground the Divisional

{GtmmiAdmimsiratwe?nhuna!

Rafonss  Wd - DA

S
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Railway Manager (P) Rangia rejected the prayer of compassionate of

the applicant on the ground that the period from that‘(')f the offer of the -
appomtment ( May 2002 ) to June 2006 is not supported on Medical .

grounds at all.

A copy of the impugned order dated

SEvra Aaiserm e Tk}
%ﬂ@ﬁ“&{hm wgrmas | 16/06/2009 passed by the Divisional

- 2009 Railway Manager (P) Rangia, is
r 1 0CT

annexed herewith and marked . as

* Guwahati Bench Annexure-L
AR =RrdS

14.  That the applicant finding no other dltemative have

approached  this Hon’ble Tribunal for redressal of his grievances.

15.  That the applicant begs to submit that his family has not
yet  survived the crisis and is still in need of immediate
assistance , Despite his selection and appointment as. gate man
the respondent authorities has not allow him to join his service
or appointed him in service as per  appointment Order dated
16/05/2002 by considering the medical grounds and h1s il health .

The deferentlal yard stick  in considering the appomtment of the

petitioner is discriminatory and unjust  which requires and

inference of this Hon’ble Tribunal .

16. That the applicant state that in view of the facts and

circumstances stated above, itisa fit case where Your Lordship

“would be pleased to pass appropriate directions to the respondent

authorities to consider the case of the applicant and directing them
to allow the applicant to join his service as per appomtment order

dated 16-05-2002.

é
3
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17. That your | “applicant begs to submit that he has a prima facie
case in his favour. The action of the respondent authorities in non
consideration of vthe appficant’s appointment on compassionate
ground is arbitrary, unjust and violative of the relevant acts and fu_les

of the land.

18. That your applicant submits that the actions on part of the
respohdents are violation of the fundamental as well as other

constitutional rights guaranteed under the Constitution of India.

19. That the applicant demanded justice and the same has been

denied to him.

20.  That this applicants is filed bonafide and for the ends of justice.

V. éROUNDS FOR RELIEF WITH LEGAL PROVISIONS:
1. For that after the death of the father of the appiicar_lt his
family is running under serious financial crisis serving some how
and their life can not be treated as ‘life with dignity. -

2. For that the respondent authority has arbitrarily and illegally not
considering the case of the applicant and the applicant and his family
are suffering from serious ﬁnapcial hardship after the death of tﬁe
father. = |

3. For that there is no other Govt. servant in the family of the
applicant and if not appointed on compassionate there would no

option but to die on starvation.

4. For that though. the compassionate appointments are going'on '

but the case of the applicant was not considered arbitrarily there by -

causing great hardship to the family.

5. For that - the respondents most arbitrarily and illegally not

considered  the case of the applicant by not considering the



'cém}nai Adminéﬁirative'z‘rihunai
1 R BT SaTey
{ _ .
r 7 0CT 2009
-10- © Guwahati Bench
' TETRTET =

medical grdunds and depriving him from his legitimate expectation

of appointment on compassionate ground . .

6. For that the i'mpugned order dated 16/06/2009 passed by the
Di:/isional Railway Manager (P) Rangia, is arbitrary , illegal and
violative of the principle of natural justice and administrative
fairplay and as such the same was liable to be set aside and
quashed . | |

7. For that non appointment .of the applicant on the compassionate
ground by considering the medical ground it is violative 6f the

Article 14 and 21 of the Constitution of India .

'VI. DETAILS OF REMEDIES EXHAUSTED : .

That your Humble applicant begs to submit that he has availed all
the departmental redressal forums for settlement of her grie-Vanées
and has submitted numerous representation without any fruitful
result and as such  has exhausted all efficacious remedy to the

applicaht :

VII. MATTERS NOT PREVIOUSLY FILED OR PENDING
BEFORE |
ANY ANOTHER COURT / TRIBUNAL:

That the applicant further declares that he has not filed any

application , writ. petition , suit etc. except the present original
application and no case is pending in any court of law with regard

to the present grievances .

VIII. RELIEF SOUGH FOR :
Under the facts and circumstances
detailed herein above , your applicant most

humbly prays that the Hon’ble Tribunal

may graciously be pleased to adfnit this

2
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application , call for- records and after

hearing the partie‘s' and upon péruéal of the

‘records | . bg pleased  to direct ~ the

respondents to consider the case of the

applicant arid appoint hirh - on

compassionate ground and / or pass any
such order or further order / orders as to

your lordship may ~deem fit _'anc-i proper to

give full and equitable relief to the -

applicant for the ends ofj justice .

HON’BLE TRIBUNAL MAY PLEASED TO GRANT :

That the Apphcants ﬁ,lrther pray for expeditious hearmg of the'

case

X. That the"applicant further declares that the present ap_plica.tiori

is filed by him through his counsel before this Hon’ble Tribunal.

XL PARTICULARS OF POSTAL ORDER SUBMITTED AS

APPLICATION FEE

(a)ﬁPostavl- Order No.: \% (‘i ; (ﬂb‘ 2 0'1' R

(b)Date of Issu¢  : 17-0§-2009
(c) Issue forum  : GPO, Guwahati
(d) Payable at : Guwahati

XIL LIST OF ENCLOSURES : As Per Index.

0
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R it e T e

‘l.

I, Sri Rajani Kt. Das, S/O Late Rangu Das, Ex- Gangman
under SSE/P. Way/' BG/ RNY, Resident of Vill : Khandikar, P.O.-
Deulkuchi (Rangia ), Dist:- Baksa , Assam do here by solemnly
affirm and verify that the statements made in the accompanying

application in paragraphs...h).2;.2,.@....... are

true to my

............

being matters of records are true to my information derived therefrom

and the ground urged are as per legal advice . I have not suppressed
any material facts .

And I sign this veriﬁcatio'nl of this the 6’”‘ day of OC/Z&&%
2009 at Guwabhati. | | |

ST @qw Y-

Deponent
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In ter"s of 3 JM. (F) MIGH s Moo svandum I\no,_./41 o)
Cdated 11.7.91 wiim vin B22 Group~'D" ‘Opsts have be—; ‘_-;;-;\-,,_f_.'d
‘to this ivision for de- sagualisaticon dn Way eide d, in ,
reference to this Office Mencrandum No. E/227/‘v L)A}_ "DCL - :
dated 28.7.91, wherein .02 ‘posts of Gdngman, Garemes, Trrad ‘-Y-'i
man: & store Watchman- have been districut ed amori+- dlj'f S
PWI's.of the Division, the foilowmg orders are. Mid&, e, i
‘casualise . 29 CL/f"FC whe afe declared™as soveenG L un ey ]
CPWIL/BG/RNY \Cwmmtma] Rogmer Points for 822 posts ar - :
SC-29 & '~ 14a> S . 3
. vu : - : ) ) {
Si..I 3 . ° T o o . . . ‘ I | .9 Icom( " ITO.C( l ‘{\ I-{ - ;
No. | N am es B! Father ‘name., f-nityINc. ov } E |
] o - 5‘>\rk1 )g IMARK 5,
X B O e [days | §
X [ 1 las o -} i
I ! 2§ 131. 3.90] i
1 2 3 A s e T
8/Shri,  group -'A' g |
1 Kamala '_Borb. h Chun iram Boro S/ T .8 : ’ :
. ‘ _ E |
i |
GROUP B ' . k 1
The. followqu CL/CPC of PWI/CTR/RNY who has e hoen ‘!'gﬂﬁ:
. declared as- screermd are hereby de-Cr‘sualised ail pe. -'teo '3 M
:ls urlder »—1,@ W . . o .:.-§:. - ]) “heJ‘ '
, o U :
1. EBunusar Rahman Md, Num Selkh U/R AT B
- 24 Bidyadhar Bharat i ©ruki, Bha_ratl . U/R .43 (D*§ _‘
3. Jagadlsh Sirigh asante Singh - U/MR 3544 ; mg
. 4. Purna Nath Sarkar _Racmamoy Sarkar U/R 357 | g*"“i'
5. Kajal Acherjee CKymud Ch Acherjee U/R 359 1 \‘ g
: P U i ® .
6. Hari Ch. Mahato ja¥tel drlka Mahat.o s/C Siatai PN
7 Kriohna Kre Balohn ab. erqendra Baishnab R R '2
. . . Cen e A =t
8, Bhadav\m, xatras v v ?‘U/‘”' L3478 / 3
9. Po.bln Kallta Bmode Ch Kallta.lA U/R:427 o %
10. Sandhiram ‘Das Ratiram Das /R, 3424 E*‘
11. Ganesh Mahanta | '-‘Ran*é"-Maha'nta' U/ w 2. & ]
12. Mikhail Ramesh, u/e 34 S
13. Atul Phukan _ Phanidhar Fhukan U/R 3411 :
14, Dinanath oahu Son ar. Sahu" U/ _ 34 L : z
15. Prephat Dey ~_<Ga1endra Dey TU/RT 3G
16, Dilip Pal . .- - Norod Fal CUR 340 _
17, Jiten Rajbanrslur Katiram Rajbanshl . "U/R : 3;90 |
. i'ﬁ’m’"’ﬁ'ﬁf’fmxﬂw%mw L 3
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1 i -2 _.t-.""““-“"-..i".'"A‘Q-a—'..-.3_‘—..—‘.-.‘-.f.;.._...—.#‘:'g"-‘-jh-"'“._.*v'
s7ehe, - .. AP
18, Ram Ch._.;}ﬁ.{C-)Y— | . Biiri Roy" U/R 331'(:" : s
19, Dilip Das ~,  sndhan Dus 8/c 27 {.ngtj
20. Ramani Frt. Rajbanshi C naram Rajbunshl U/R - 3?.‘3_;5' g_gg
21. Sonia Rajlrshi. st TdeanShl S Tuk 38 v 2'(0
22. Rangu Das B S.sams. Das Uk Colgn i a»g :
23,7 B nolana*'h Koch : B Gan Psh Koch . . U/mR - 33'8_0'" ;l :({-’r
24, Brabiram Hath | ’blram Neth . u/. sare i3 Eh
2-’7. Tarini Kt Man"laL " abvari Kt. Mzadal s/c - o3ra ) )
.1 28, _R,amn._ath Mr_-lll ah : N.&,res'w'ar, Ma,llé;h C S‘/(; ~ 30‘7 ' {1

_GROUP ~'C_

Note: (1) The sbove orders iwe issued as per DRMs appre sal on-
:»1 3.91 k,onseqwe“' to a papers screenlng ‘donerat’. APDJ,
(2) Tﬁe ncmes of the (e-ca uallsed sta£f hava edn s‘le<,ted
on the basl* of Total" "umber “of working. éays ~woon o
31.3.90, This is for gencral information. ”\at :n the

combinad sen Sorite, _,__Lc:l_f o I Oggx ~LAn. ewan'i«cwn - .,.Orga:—_‘ .
nissztion the cut -~ 7f S mark is for UR-3372, . C~3 o i
$£-138 days as o 34,7904 - A N :

| : for DIVL. “RLY.. MAN A P),
(sD/3i591) S ALTLURDTL.;\ TUNCT ION

NoJE/227/V(E)AF(DCL) 93 o ' eds §,1/199..
Copy forwardeo for- informat ion: an d nccessary actrn tohf

2) G.M.(EIYMIG.  (2) cro /Bdin . MBS (3) c..E.._,.-u;_-s. ,
'4) DmO/APDJ. (5) Sr.DEN/APDJ. (6) Sp.DEN/C/RIDJ.
7) PWI/BG/‘RNY - He should make entry in the . vien .. “sord
of staff eonrerned regardlng : ‘r_‘ir-‘ e *mmgl
and and also ensure that: GIs & ..5,~ ~2s% :

been —ecovered from them w. e. fL a “ ©,

_ since they all have became rel.i.ar steff.
8) AEN/RNY & NLP. (8) "WT/(.,I‘R/“"". irgz)nxmms;@
1O DRV "Secye. /N FP:,U/ DT #wrth*"10~ sD are- copiew.'«"«- .
C11) Convéner/NF’{MU/APD thh 10 spare copies.
12) I‘/Cases and Staff concern ed.

’ o {14‘ ;n} ,“, W..__. ! :
! =‘~> IR ibiyrajl for DIVL. RLY. m\ (P,
e .. ERET TR ALTPUR DDAR JUN:. 2 TCH
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. Ne Fo _ halLwaY, ‘ :

' OFFLCF OF ‘THF|*
DIVE.RLY.MANAGEE | )
,ALIPURDUAR"JUL:C.
OFFICE OKD_FR &:1/03/95.

Consequent on promotion to the next higher grade..from .. «
Gangman in scale B&,775-1025/- to Sr.Gengman in ‘scale. f5,800-1150/-
vide LRM(P)/APLI's office order No.B/266/2(E)AP;Pt. Vidtsr 3054395,
the pay of the following staff under PwI/BG/RNY are hereby fixed

as under:- . :
SITTN o w e I Desimmation, 1 Pay fixedtin Soate|”
No, { . { pay & scale. . I Designation. . |
S75hrI, - Gangman(77553025) :E_z;ﬂGangman(ESO@-M%‘

1. Sadnoor, 1.10.9% = 927/~ 2,2.95= 965/~ -
2. Thaneswar Ramchiary, - 1,4,9% = 847/~ 2.2.95 = 875/~ l
3. Heladhar Pore, 1.1.95 = 913/~ 2,2,95 = 950/~ " '
k. Umesh Basumatary, 1.1.95 = 913/~ 2,2,99 = 550/_,::.i£
5. Naren Ch, Das, 1.12.94 = 929/~ 2,2,95 = 965/=- -
6. Kank kaa Boro, 1.1.95 = 929/~ 2.,2.95 = 965/~
7. Jatindra Hath Bbu}an; 1.1.95 = 871/~ 2,2.95 = 905/~
8. Chendmil 41i, .- 141,95 .= 913/~ 2,2.95 = 950/~
9. kohendra “oro, 1195 = 913/~ 2.2,95= 950/~
0. Eunushar Rahuan, 1.19.94 = 929/ 2:2,95 =965/~
11. Jogadish Singh, 1.10.94 = 927/« 2.2,55.= 965/~
12, Pabin Kalita, 1.1.95 = 941/~ 2.2.95 = 980/~ ‘
13, sandi Rau Das, 1.12,9% = 929/w 2,2,95 = 965/~

\_Mf. Rangu Das, C1.12,94 = 927/~ 2,2,95 = 985/~
15, Bhadowa, 1.129% = 92/~ 2,2,95 = 965/~
16. Dilip Paul, 1.6.9% = 927/~ 2,2.95 = 965/,1
17. Ram Chandra Rai,’ 1.12.94 = 929/~ 2025‘9’;;5', :965/" " '-
8. Dina Nath Sahu, 1.10.94 = 927/~ '5;2;951; 9657_~‘»
1%+ Ram Nath Mallah, 1.7.94% = 913/~ 2,2.95 = 950/~
20, Bhabi Ram Nath, k9% = 929/- 2,2,95 = 965/-
21, Hari Sankar z;ahe:td, g 1.10,94 = 927/~ 2.25,.,;2,.9'5 = 965/-
22, Durga Das, 1.1¢95 = 941/~ 2.55;5,= 9807/
23. Nabab 4li, 1.2.95 = ,9_;_{3/% ' 2;2,9@;’43 980/~

Conts.  ..,. 2.
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24,
25,
26,
27+
28,

NQ.

(hem7/3/65)

- Kamaleswar Das, 1, 10.¢

~Narayan Boro, 1.1.95 7= 9137/~ 2 A
299/- 2;2,95 = 935/~
Gafoor A1, 1.2,95 = 941/~ 2,2.9% = 980/~

— (6~

s (2) -
Rustam 411, 1,109k = 927/
927/~
913/~

2, ?965/-
2.

2,

Gafoor- All, . S 11,9 899/~ =
" ’ 2:

2,

- 965/~

\O
i

Padma Kumar, 1.5, 94

N
T

Dharani Rarman, 1.1.95

U’\

2.
2.
2.
2

\O

"*935/-
hgmharan harzary? ‘. _'1;?0;9¥ = 823/~'

rv

Nizam Ali, - 1.1.95 :'913/*
Sunanda Rag Das, Tat2,9
Raghab Ch. Boro,. - 1.9
b = R59/- 2.2.9
Majneur Ali, 1.12.94 = 913/~ 2.2:9

g

UZir“Ali) ' . 1o2a95 ‘iﬂ9u1/” 2

N N R
.

Khasnoor 411, 101294 = 929/~ 2
Tarun Ch, Boro, ©1.3.9% .+ = 899/~

e
ASHE CH R RN

%

U \ﬁ%

TR

3
Kabindra Foro, 1.10,94 = 823/~ 2
2

Rakeb ali, 1.3.94 - = g29/-

it

Salish Basumatary, o 1.hgy

2R~
for DivA ¥iy.m
Allpurdu*w Jmc°

E/105/2(B)ap.pt, v - | Dated._;gi"”3/95

Copy forwarded for ihpqrmapiov and ‘necessary action. JFoss

5« Staff concerned. 6. P/Cése:

\:f>'/ ¢ W
for Divil. K] quager(P)
Allpurduar June.

;\bgo/;f"

553 860/~' !
°5 = 950/=" .-
y 2Tgap A *2~:r«r~-““9657~ﬂyﬂ"'
5 = 913/~ 2,2c95 ; 5@/«-wﬂ
9 890/~ "
2950y
,;9801~'?
v_ugégﬁggﬁ
=935/

- ‘geo/a"
95 . gEsn
Umesh Das, 1.12.9% = 993/ €252¢9§ ;‘ésb/;tfﬂ

2
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1. DAO/4PDJ, 2, AEN/BN‘ . 3, PII/B_/nNr L, OQ/EW/Blll.‘~,
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m@/}m/
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On your acceptance the ofLer oF appo:mtment d_ __/A":’{:E; C’é——'
- and on being fund medically fit in cgtegory (é 7“’;;,. you

are héreby ag di rected’ to report 25 f for further

"order o f vour. app01ntment

The order“tems’ and’ condltlons of your serv:u‘e w111

the zame as stated in. this offlc,e letter No. /227_.,/19\ ) '.dat,e'-.-
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Copy o rwarded for 1*1ﬁ31:matlon and necessary actlon +to

b ./ FTOT .
The candlda*‘es prescri :
attestition ﬁ)rm "in. trlpl_lcate alongwith enclo siresf

z .- N
and Medical ‘FIT' Certj fiCate is enclosed for reco : G{Wa,hafi Ben(;h
The candidate is appointed. on- compa ssionate  ground e, s L{m?? EIEin
.pending Police veri ficatign which should be wompleted e,

as early as possible, "Thels: Efer of appointment letter
is enclosed, Appointnent 5f the- candidate on ‘compa~
. ssionate ground has 0, o wed by the combetent .
authority on- g Sbe %FE——-—-'

B s Ty ,-n_,._...

gncl: 1) Attestatlon R ms (dulv fllled)
2} Medical Fmit Memo,

3) Copy of Death.Certi fi c=te of ex: errployee (zttested)

4) Copy of Schocw Lertl fﬂate (shown.nq educationa_]
quali ficAtsnny, . s

S S A DI R -
B P‘_._——“— Pra -

5) Copy of Character Ce\rt;flcate ' L e
6) Others. ‘ : . T
. , . for DIVL, ALY, MANAGER(P) '
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Cucuited to be e Copy

W/

Advocat..



-
J/ANU MEIICO S

ANN"“XURE . F |

Dr v Dl'llp_.-'- Kumar"Balshya

_ Rangia Tlmall Ward No *MBBS.(DIB), M & H.O.-1

@ Kamrup (Assam) Regd No..10906- (AMC)
: Pin : 781354 Fh.94351-1

" Ph. No. : 03621-244478
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JANU MEDICO’S

Rangia Tiniali- Ward No.- 7 '

Kamrup (Assam)

Ph. No.- 03621-2441119

MBBS (DIB), M&H.O.1.
Rangia, Ph.No. 240269 (R)
Mobile : 9435110244

Sundé& to Frlday
Evening: 7to 9 P.M |

0 Dilip 7. Baisfiya | [

VISITING DAY I8

Please bring this prescription on your next visit

Couned to be e Cooy
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Rangia (Tiniali), Dist.: Ka
Phone : 03621-242613 (Pharmacy)

), Dist.: _Kamr:'u,p"'(Asam)

annsxues - Fg
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Experienced General
Practitioner
Sr. Medical-& Health
_U-f-ﬁc'er,;Ran,gifa?G,H,{:;lERU;
Ph : 03624-241328 AR).
98641-41681 (M)
"¢ " Daily Evening
. 5-00 P.M. to 8-30 P.M.

Dr. Dilip Kr. Sharma
M.B.B.S., DGO

Specialistin0-& G.
T Every Staurday
-8-00 A:M. 10 10-00 A

(De. Dilip Kalita
ENT S,p;e.ci_ai.t

” lstigtfion
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loss 2

24 ek, W
PURPS

‘ ,,f,;»D,aily_'Mo,rniﬁg'.
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98641-40947 (M) . .
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R'ang ﬁ'h'al". ‘
Phone : 03621-242613 (Pharmacy)
98641-40947 (M)

Dr. Anil Taluledar Date : 16:7.5:.875. ...
Experienced General Name: ....... Z@ ..... /QQ'-—‘/A’@"W ......... Age / Sex 4°V’A(f
Practitioner
Sr. Medicali&Health |
Oficer RangiaBHIERY | R
Ph : 03624244328 4Ry
9B641-41681 (M)

,,,,,,, .

“Daily Evening . ) el QA& ,{A %é—v()

O 7ot Vewss— SR— >

| 5-00P.M. to 8-30P.M.

Dr. Dilip K. &l;ama ® /\Jfoo [o n 10
M.B.B.S., DGO
Specialistin0 & G.

" EveryStaurday
< 8-00AM.10 10-00 AN,

Dr. Dilip Kalita
_ENT Specialist

Daily Mo’kan". ‘ | e = & '
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D _/46) Talbukdar, ms.8.s. ans // CHAMBER g
/SenioR MepicaL & HEALTH OFFICER / ?
’ ? EXPERIENCED GENERAL PRACTITIONER. / (Murara) (Tiniali) ?
| Reep. No. - 7695 (AMC) / ~ Near: TVS Dealer Ph. no. 242613 P
) !;{:::-::‘-:f:.“._r-‘:".‘.‘:'p."..."‘r‘r.'-.."..'. ””III”I'I’IIIIIIIIIIIIIII e errs sy rs ey seyyseyyyss, '
Date: 212504
Te oS Qm J / ea Qo e,

Evening 3 to 5 PM,.
03621 - 241328 (R)
94351 - 14997 (M)
" (TiviaL) | , 0 Dend ks v

| v - KbewSka p 0. -2

Daily Morning

. ‘ ‘ , Hsse
Evening 5 to 8.30 PM. ‘7%/ @///S%;e// 4 Koo ,

(Except Wednesday)

Brier CunicaL NoTES | A3 6,0 sl — ﬂﬂ*ﬁ W aq

AND INVESTIGATIONS.

Rangia C, H. Q.| FRU

Curutigy to be .n.e Copy
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&ahyT 89954036894

CLINICAL LABORATORY
SUSRUSHA

Hospital Road, Rangia

Visiting Pathologist:

Dr. M. C Barman, MBBS. DCP.

ReferedbyDr. " A ATk AT Lab No.

Patient's Name : K& as }(/ ’&[’5 : Date 30/0//% .

RECEIPT OF FXAMINATION OFBLOOD

Name of Sample Capillary/Venus S v
: TEST \ALLE | NORMAL RANGE i Admings .
BSwgx® | » “o0mgd Sty W?g;m?%uw ;
|BSugar®P) | o, |nonomgd rarery
B SugarR) B N R A 80.120 mg/dl
SERUM Bilurubin B a
1B.Urea - ' | 1540mgdl .
5 Creatinine B 16 ”“(7”’7 M)O09-1L4mgd
| . , ., (6)03-12mg/dl
AT Acid BN By Ko 3.0-7.5 mg/dl
B OTHER INVESTIGATION
Hemoolobm (cyanmcthem __globm) Method............. gm %
Blood Group
Rhgroping
- |VDRLTest (
© JfRAFator Negalve
ASOTest Y .
| Astrelia Antigen (Hbs Ag)
[HIVEst.

(M’Gb

| Lab. Tack > ,-  Pathologist |

Cgrunea to be e Copy
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A - 09954036894 1
CLINICAL LABORATORY e
 SUSRUSHA
Hospital Road, Rangia
\fls-j"_ting Pathologist:
Dr. M. C Barman, MBBS. DCP)
PatientsName: (Ka] o KA~ R4 . Date .39/6/28§....... ' |
ReferedbyDr. a7 /36010 2hia ¥o/7a Lab No.
- RECEIPT OF EXAMINATION OF BLOOD - ‘
Name of Sample] Capillary/Venus NORMAI 3 - |
v Hemoglobin(cyanedxemoglobin) Men.upto adult 8 10 13 gm,
Method : 10" 4 g% Momen adult 11.5 1o 16.5 gm.
+4ESR. (Westergreen..r.‘s’.s.:.. mmafter Ist hr. / 2pd-he—. Men upto(50ys. ) 1 to 7 mm.

above (50 ys.) 2 to 10 mm
Women upto (50 ys. ) 3 to 9.mm.,

L above (50 ys.)5to 15 mm [
R.B.C. count (T.R.C.) ' : Men 4.5 t0 6.5 million fc. mm, ;
_ S Women 3.8 to 5.8 million /cmm. [i.
" \{WBC.count(TLC) - £ 400 Adult 4 to 11 thousand/ ¢. mm. |
o ' ' o othersAge - ys!  fomm K
Platelet count . 1.5104.0 Lakh /c. mm:
Lakh : /c.mm.
Absolute Eosinphilie count ’ . ' 40 to 440 /c. mm, .
Reticulocytc ' Adult & Children 02 to 20%
4 Differential WB.C. Count FILM MORPHOLOGY _
1. -Polymorphs (Neutrophils) - . - 8% % (Normal)40t0 75%
2. Lymphocytes _ 33 % (Normal) 20 to 45% ,
3. Monocytes / % (Normal) 2 to 10%
4. Eopsinophils » ¢ __% (Normal) 110.6%
5. Basophils - Lo ' : O %(Normal)Qto 1%
Maleria parasite ... . MP (PBS)............... SO S
Blidding Time :................ ... . - Cloting Time.......po.cccoroorvroen
T.B (Rapid test)- Antigen 11.20 1.40 | 1.80 1.160 | 1.320 1.640 .
1 Sal. Typhi O
Widel Test Sal. Typhi H
‘ Sal. P Typhi AH
Sal. P Typhi BH| : LT

'OTHER  INVESTIGATION |
1. Sputum for A.FB.etc.
2. Semen Analysis :

i) Physical : )
i) Chemical : : . ,@.6
i) Microscapical : : M

‘ %

/

/,
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. *Dr M. Bhattacharyye
N MBBS (6. M C)
’ REGD NO—11660 (AMC)

NAME- -

43621-241502 (R)
§4353-41689 (M)
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oo | : ANNEXURE - G
To : : )
The Divisional Railway manager (P) - - ‘ ‘
N.F. Railway, Alipurduar Ju., N ' . Date : 21[%{ (SRS

deceased father,

Sub:- Praycer for Compassionate appointment against the death of niy“'
Ref :- Your Letter No. WB/A/16/Gr. “D”/Comp/PI-1, Date 16-05-2002.

Sir, .

With due respect, | beg to state that after successfully completion of Gatemanship
Training at APDJ under principal, ZTC/APDJ vide. letter No. Z/TR/E/Comp,
Dt. 14-05-02, 1 have been offered appointment as Engg. Gateman on compassionate

eround and was dirccted to report to OS/P/ENGG vide your office letter No. under
reference. ‘ o

Sir it is u mgtter of great regret o et you know that 1 could not repon
OS/P/ENGG in due course dus 1o the reasons stated below.

Sir, 1 wus ubout to move to APDJ for my fulure duties as Gateman. - But an
ageldent wis it ut the stippery Courtyned of my own resident s 8 result, 1 yot wevero
injury in my waist. In course of time, my physical condition was getting worst day by °
Lo | ettt ey

I was gefting my treatment under Dr.D.K. Baishya, MBBS (DIB) from 26-05-02
© 30-04-04. Therealter from 01-05-04 1o 31-05-06 under the ‘treatment of Dr. A.C.
Talukdar, MBBS. Lastly myselt was treated by Dr. M. Bhattacharya, MBBS (GMC)(all
medical certificates enclosed.) ' S S

Now ! am fully cured from different ailment and fit to resume my normal duties
as Gateman without further lose of time.

In view of the above fact, T would like to draw your kind attention towards the
above facts and allow e to do my dutics for which 1 shall remain ever grateful 1o you
and save my family from starvation in the days of crisis. '

With regards,

dmsnistmﬁm?ﬁhunni

AT ayrer | (\ ”Ypurs.ftutht\‘xlly. ‘ .
. N ..
' (Rajani Kanta Das) '
Late Rangu Das..

\

[ 10T 2y
f '.)

Guwaliati |
\ ati Benech . -
TarE 'v”ézm'q’};? B )

T rares,

“Peamsy

Cuuhed to be e Copy
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Northeast Frontier Railway. - ANNEXURE - H
"/\\‘9 Office of the : ' -
oé P : Divislonal Railway Manager. (P)
' " : * Nipurduar Junctlon |
NoEﬁEWﬂQCG%AR[ﬁadunan | | S aspu2009

, r""h@ Diw }cmal Rallway Manager (waonnc,l) /
''''' N ¢ Uallway, Ranglya [RNY]

(for persona/ altention of Sh. S. Cha/(mborty, DPO/RN )9

Sub Appointment on cOmp Ground as Gateman of |
- Sh. Rajani Kanta Das, as Gateman. '

: Re‘ Appeal submitted by Sh. RaJam Kanta Das, for apptx. on comp.
Ground as. Gabeman, pearing L/No. NIL dated 22.0908

4One Shri Rajani Kanta Das, has applied for appointment on Compassionate ground as .
his father passed away while in service, ' ' b

On verification of records maintained by this office it ls seen that Shri Das was offered

for appointment as Gateman bearing No.WB/A/16/Gr. D/Comp/Ptl dt: 16. 502 lssued from .
tis end and was posted under $ SSE/P Way/GLP las Gdbeman ,

ar bifurcation of APD) dwisaon office of the. SSE/P.Way/GLPT Is under juds«dicﬁon
of ;;:i\!'r‘ Divigion, o o |

As such necessary arrangement.be made for appointment of Sri Das as-,Ganemén ’

DA : 08(eight). o S &g@\“\

%.,_ |
O’

For DM Rly Manager (P)
‘ J,gllurduar Juncuon

Copy to :- ST T
1.55E/P . Way/GLPT, please ensure as to whether if dossair of Sri ;Rajani't(anta Das, is
avaitable In your office,

50 Rajerl Karta Das, 5/0 Late Ru:uu Das, ex Gangman undct PWl/BG RNY “for
wiformation please..

3. SSWINC/ARD]




gy,

No.E213/VCA (EYRNY 09

X

..............

Sub: - Yerifieation of character and éntecede_nts of candidates
for the post of Gateman under SSE/P.Way/GLPT.

L1 am_ dis ted to say that Shri
S i

am to request

orTeeord  which  would rend

Government. Iy may be specifically indic:_zt; whether or not the candidate is

o o el , el
L‘;IS \ 3 \ % ?‘ )
Surtheast Frontier Ravway \//
Office of the
Divl. Railway Manager (P)
T Rangiya

Date: - 25/03/00

Rajani Kanta Das whose particulars are entered in the

- Aftestation Form is a candidate for the post of Gateman under SSE/P.Way/GLPT. L
‘0 enable this office to- determine the suitability of the candidate for Government service, I fjf:l!._'.,j

you to certify on the basis of the information available in your records, L
hether he/she came fo any adverse-note or not and whether there any facts about him/her

3

er him/her unsuitable for employment under-. central

suitable for

GO&'&?IW?P?S.,CI‘WG‘E and if he/she is considered unsuitable, a brief statement of the grounds

immediately tn thig offic.,

for the opinion expressed may be adduced. The result af e oope

2. Similar enquiries are being made

Thanking you,

Encl: Attestation form.

Canmsd 10 bs . rue Copy

Advocaty

iy be sommunicated !

to the District Magistrate.

Sincerely .
/4% mﬁa [ 1’7
(G. K. Dey)
Asstt. Personnel Officer
N.F RailwaviRNY
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) L “377  ANNSXURE-K
T e h
\ N.R. RAILWAY N
— ' P
3 . 3 /
OFFICE OF THE
SSE/P-WAY/GLPT

Now £//78) mise Jg o7

To, '
DRM/B/RNY
N.F. Railway

Sub: - Appointment on compassionate ground as Gatéman of Sri Rajani Kf’”*%f:’fw T
Das as Gateman. ’
Ref: - Appeal submitted by SriRajani Kt Das, for appointment on

compassionate ground as gateman, bearing L/No.Nil,dated 22/09/08

“ran,

One Sri Rajani Kt. Das, has applied for appointment on compassionate
ground as his father passed away while in service. o .

On verification of record maintained by this office it is seen that there is
no such.record:is available that Sri Raiani Kt‘__lga,s_ﬁ_,_,w,m,,sﬂqftqugg_ﬂfp;r__ appointment as

gatemen bearing No-WB/A/1 6/Gr.D/Comp/Pt.1 Dt.] 6/05/02 issued from your
end. - _ "

b TR
Copy to: - for kind information please. ~ §SE/§”\%§§¢, {GES
“Seniof SECEITE

TS LT
T SERTL Gl
SR Sler !

1) ADEN/GLPT : ‘ /

SSE/P-WAY/GLPT

T

Cotneg to be 1.e Copy

Advocat..
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- | u ANNZXURE - L.

NORTHEAST FRONTIER RAILWAY

S . Office.of the
-Divisional Railway Manager (P)

: Rangiya

To

Sri Rajani-Kanta Das
S/0. Ranga Das
Ex.Gangman under SSE/P.Way/BG/RNY

Sub: - Compassionate Ground appointment.

_Your case for appointment as Gateman on Compassionate Ground as referred~-...”’ 79,
by.DRM (B)/APDJ's vide L/No.WB/A/16/Gr.D/Comp/Pt.! dated 16-05-02 was put \
up to competent. authority for consideration. On careful consideration, the

competent authority has-opined-as under:

-1 Un_view_of the_remarks..of CMS/RNY, treatment/disease/reports of Shri
Rajani Kanta Das don't support his claim for not taking up the appointment,
all these years, besides. the fact the period from date of being offered
-appointment(May-2002):to.June 2006 is not supported: on:medical:grounds__.
atall. i.e. Pweatment ,started from middle of June/2006."

2) “Request of émployee to grant him appointment is therefore not agreed to”.
This issues with the approval of DRM/RNY

(N. K. Sutradhar)

APO/II/IRNY
For Divl. Railway Manager (P)
Rangiya
No.E/255/lV (E) RN Pt.Viii {Engg Comp) Date: - 16-06-09
Copy to:- :
1) OS to DRM/RNY- for information please.
2) CMS/RNY :

ek

For Divl. Railway Manager (P)
Rangiya

Caaned We Copy

- Advocat. -



